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Item No.17 
 

Deputation of Shri N.M. Behera, GM, at Office of Insurance Ombudsman, 
Bhubaneswar 

 

Shri N.M. Behera, GM, was deputed to Office of Insurance Ombudsman, 

Bhubaneswar, vide Office Order ref.: IRDAI/HR/PER/ORD/077/05/2019 dated 

15.05.2019 for a period of three years.   

 
2.Shri Behera joined the Office of Insurance Ombudsman, Bhubaneswar, on 

20.05.2019 and was due for repatriation from ECOI on completion of three years of 

tenure on 19.05.2022.   Accordingly, the Council for Insurance Ombudsman was 

informed to relieve Shri Behera vide letter dated 27.04.2022.  

 
3. Subsequently, IRDAI received a letter on 04.05.2022 from Office of Insurance 

Ombudsman, Bhubaneswar, wherein the Ombudsman has requested to extend the 

deputation of Shri N.M. Behera, GM, for a period of four months.  A copy of the said 

letter citing reasons for extension is enclosed as ‘Annexure-A’. 

 
4. Due to paucity of time with only 15 days available, under the powers vested under 

Regulation 80 (1) – Residuary Powers, of the IRDAI Staff (Officers and other 

Employees) Regulations, 2016, the Competent Authority, agreed to the request of 

Insurance Ombudsman for extension of his deputation for four months at the Office 

of Insurance Ombudsman, Bhubaneswar, and to place the decision before the 

Authority for ratification.  

 
5. The Council for Insurance Ombudsman was informed on 18.05.2022 about the 

extension of deputation of Shri Behera for four months from 20.05.2022 to 

19.09.2022. 

 
6. In view of the foregoing, above matter is placed before the Authority in terms of 

Regulations 80(1) and 81 of IRDAI Staff (Officers and other Employees) Regulations, 

2016, for ratification of extension of deputation of Shri Behera for four months 

enclosed at ‘Annexure-B’. 

 

Placed for ratification by the Authority. 


